
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY ,TFIE ELEVENTH DAY OF DECEMBER
TWO THOUSAND AND TWENry FOUC

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

133741

...Applicants

ARBITRATION APPLICATIO N NO: 278 oF 2024

Between:

AND

1

2

J

Peddu Chandrasekhara Rao, _S/o. Venkata Narayana, Aged about g0 years,occ Doctor, Rl/o. H. No a_iisito, K;il;'R;;i, 'fiiyyrrr, 
Krishna DistrictAndhra Pradesh - 521165

Smt. Koqanti Aruna Devi {/9. KgSanti Raja Rao, Aged 77 years, Occ RetiredEmptoyee, R/o. H.No. 42- B4z, R6;'ti#;,: ffii.oiii, r,rrrrtalgiri _ 40. Reo.by fts trrevocabte GpA hotder s*i.-xiliiviyJsr;;; fi)/". Dr p B. Kanna
Smt. Podili Alias Amerneni Suneetha, Wo. A. Goutham Babu, D/o. KannaPodili, Aged 48 vears. occ housewife , arc. a_l_biJdiiito:.+,61_63, MadhuraNasar, Sanjeev iteddy Nasar, t"i, ibi"Lt, n"r*?ii"i Hyderabad _ 38.
Gaddam Gaddam Sanoamitra,.S/o.. Gaddam Venkata Krishna Rao, Aged 45
[??:'i,ff : fi,.J533a%3Jt i 54 ]r;i' i{; 5a;, ?'h,.. o, xFHe i;';";,

4

M/s' sash rnfra, Reqistered firm with registration No. 1551 "t#ilS, office atPlot No. 84, Green Hi,s Corony,. Street ilo.'8,-i;d;ig;:", Hyderabad. Reo. bvits Ma nag in g_ pa.rtner, K. vinal ku m? nEoji' bl;?Vyears, oEc"Bd;;;i, wo.'H. No. 1- 29, sl*^".p* vil,11'"1?i1uiffifr:iVikarabad District- 501 501

...Respondents

^ .Arbitration Apprication fired u^nder section i 1(5) & (6) of the Arbitration andConcitiation Act, .t996 rty yya (3) (i) (c) oitn"'S"n"r" roinppoint.""ior
Arb.itrator6. 200-0 praying that for ttre rlasons st"tea in tn. 

"niaarii,'i-t 
'i.' 'p"rrv.o

that the High Court for the State of Telangana ai iyOeraOaO, ,nr, O. pi.J*i toappoint a sore Arbitrator, a retired luoge-of this Ho'n'ore court to'roi,ill"Ein.disputes among the parties herein anr to pass an award.within the stipuratedperiod.

Counsel for Applicants : Mr. Venkat Reddy Kodumury

Counsel for the Respondent : None appgared

The Court made the following: ORDER



TTTE HON'BLE THE CHIEF JUSTICE ALC)K ARADHE

ARBITRATION APPLICATION No .278 of 20124

ORDER..

. Mr. \zenkat Reddy Kodumury, learned counsel for

the applicants.

2. None has appeared on behalf of the respondent

though served.

3. This apptication is filed under Section 11(S) & (6)

of the Arbitration and Conciliation Act, 1996 seeking

appointmen t of an arbitrator to resolve the disputes

between the parties.

4. Facts giving rise to filing of this apptication briefly

stated are that the parties have entered into a

Development Agreement-cum_General power of

Attorney on 19.08.2019. Clause 3l of the a_foresaid

agreement contajns an arbitration clause, which is

extracted below for the facility ofreference:
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"In the event of arry dispute arising between the

parties in interpretation of any terms there of or the

implementation of this agreement or any matter ansing

from the same, the same shall be referred to arbitration

of an arbitrator mutually agleed upon."

5. The dispute between the parties has arisen.

Therefore, the applicants invoked the arbitration

clause and sent a notice under Section 21 of the

aforesaid Act on 13.08.2024. The respondent sent

reply to the aforesaid notice on 19.O9.2O24.

Thereafter, this application has been hled.

6. I have heard the learned counsel for the

applicants.

7. From a perusal of the record, it is evident that the

parties have entered into a Development Agreemerlt-

cum-General Power of Attorney which contains an

arbitration clause. The dispute has arisen between the

pa-rties which requires resolution in the manner agreed

to by the parties.
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8. Therefore, Mr. V.V.Raghavan, retired District

Judge (resiclent of Flat No.3O2, Legends Residency,

Street No.2, Shantinagar, Masab Tank, Hyderabad _

28, Mobiie No. 9912906559), 1S appointed as sole

arbitrator to adjudicate the dispute between the

parties.

9. Accordingiy, the arbitration application 1S

allowed.

Miscellaleous applications pending, if any, sha_ll

stand closed. No order as to costs.

Sd/- C.V. MALLIKARJUNA VARMA

//TRUE COPY//
JOTNT REGI$TRAR

\
SECTION OFFICER

To,

1. Mr. V.V. Raghavan, retired District Judge (resident of Flat No. 302, Legends
Residency, Street No. 2, Shantinagar, Masab Tank, Hyderabad - 28, Mobile
No. 9912906559) (By special messenger) (along with a copy of affidavit
and material papers)

2. One CC to Mr. Venkat Reddy Kodumury, Advocate [OPUC]
3. Two CD Copies

Njb/gh
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HIGH COURT

DATED:11t12t2024

ORDER
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ARBAPPL.No.278 of 2024

ALLOWING THE ARBITRAITON APPLICATION
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